3218 Demands for

DEMANDS FOR SUPPLEMENTARY
GRANTS FOR 1954.55

Mr. Deputy-Speaker: 1 will now
put all the cut motions to the vote of
the House. I am now pspeaking of
the General Supplementary Demands.
The Andbhra matter will stand over.

Shrl Gidwani: [ want to withdraw
my cut motion No. 7 in view of the
assurances given by the hoo. Minis-
ter. It relates to Demand No 85

The cut motion was, by leave,
withdrawn,

Mr. Deputy-Speaker: I shall now
put all the other cut motions.

The question is:

“That the demand for a supple-
mentary grant of a sum oot ex.
ceeding Rs. 1,00,000 in respect of
‘Industries’ be rediced by
Rs. 100."

The motion was negatived.

Mr. Deputy-Speaker: The question
is:
“That the demand faor a supple-
mentary grant of a sum not ex-
ceeding Rs. 1,00,600 in respect of

'Industries’ be reduced by
Rs. 100."

The mwotion was negolived,

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rse 1,000 in respect of
*Ministry of Iloformation and
Broadcasting' be reduced by
Rs. 100"

The motion was Regatived.

Mr. Deputy-Speaker: The question
is:

"That the demand for a supple-
mentary grant of a sum not ex.
ceeding Rs. 30,00,000'in 1espect of
“Multipurpose River Schemes' he
reduced by Rs 100"

‘The motion was negatived.
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for 1854.55—Andhra
Mr. Depaty-Bpesker: The question

"That the demand for a supple-
mentary grant of a sum not ex
ceeding Rs. 30,060,060 inrespect of
‘Multipurpose River Schemes’ be
reduced by Rs. 100"

The motion wes negatived.

Mr. Deputy-Speakier: The question
ia:

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 30,00.000 in respect of
‘Multipurpose River Schemes* be
reduced by Rs. 180”

The motion was negatived.

Mr. Depanty-Speaker: The question
is .

“That the demand for a supple-
mentary grant of a sum not ex
ceeding ®s. 30,00,000 in respect of
Muitipurpose River Schemes' be
reduced by Rs. 100."

The motion was négatived.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple
meotary grant of a sum not ex-
ceeding Rs. 82,42,000 in respect of
‘Expenditure on Displaced Per-
sons’ be reduced by Rs. 100™.

The motion wis negutived.

Mr. Deputy-Speaker: The question
is:

“That the Jemand for a suppie-
mentary grant of a sum not ex.
ceeding Rs. 82,42,000 in respect
of ‘Expenditure on Displaced Per-
&ns’ be reduced by Rs. 100.”

The motion waes negatived.

Mr. Deputy-Speaker: The question
is: :

“That the demand for a supple.
mentary grant of a sum not ex.
ceeding Rs. 82,42,000.in respect
of ‘Exbenditure on Displaced Per-
sons’ be reduced by Rs. 100.”

The motion was negatived
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[The motions for Demands: for
Supplementary Gronts which were
adopied by the Lok Sabha are re-
produced below—Ed. of P.P.)

Mr. Deputy-Speaker: The question
is:

*That the demand for a supple-
mentary grant of a ium not ex-
ceeding Rs. 11,39,83000 in respect Desa¥p No. 2—InNposTRiES
of ‘Other Capltal Outlay of the
Ministry of Food and Agriculture’ “Tbat a supplementary  sum
be reduced by Rs. 160.” not exceeding Rs. 1,00,000 be
granted to the President to de-
fray the charges which will come
A in course of payment during the
Mr. Deputy-Speaker: The Question year ending the 3l1st day of March,

is: 1955, in respect of ‘Industries’.”

“That the demand for a supple-
mentary grant of a sum not ex-
ceeding Rs. 11,39,83,000 in respect
of ‘Other Capital Outlay of the
Ministry of Food and A griculture’
be reduced by Rs. 100.”

The motion twas negatived.

DRaAND No. 39—GRARNTS-IN.AID 1O
StaTss :
“That a supplementary sum
not exceeding Rs. 32,00,000 be

granted to the President to de- .
fray the charges which wil come
in course of payment during the
year ending the 31st day of March,
1955, in respect of ‘Grants-in-aid

to States’”

Dexawp No. 43—MmvisTRY or Fooo

The motion wwas negatited.

Mr. Deputy-Speaker: The question
is:

“That the demand for a supple-

mentary grant of a sum not ex-
ceeding Rs. 11,39,83,000 in respect
of ‘Other Capital Outlay of the
Ministry of Food and Agriculture
be reduced by Rs. 100.”

The motion was negatited,

Mr, Deputy-Speaker: All these cut

AND AGRICOLTURE

“That a supplementasy sum
pot exceeding Rs. 1.00.000 be
granted to the Presldent to de-
fray the charges which will come
in course of payment during the
year ending the 3lst day of March,
1955, in respect of ‘Ministry of
Food and Agriculture'.”

motions bave been negatived. De-
mand No. 24A has been adopted
yesterday. 1 will now put the remain-

Dgaarp No. 59—-MnusTRY or INrOoR-
MATION AND BROADCASTIRG

ing Demands to the vote of the House.

The dquestion is:

"That the separate supple-
mentary sums not exceeding the
amounts shown In the third
column of the Order Paper be
granted to the President to defray
the charges which will come in
course of payment during tbe
year ending the 3lst day of
March, 1955, in respect of the
foliowing Demands entered in the
second column thereot Demands
Nos. 2 39, 43, 59, 61, €3, 64, 85,
86. 100, 124 and 133."

The wmotion was adopped.
578 18D

"That a _su.@plemmary sum not
exceeding Rs""1,000 be granted to
the President to defray the charges
which will come in course of pay
ment during the year ending the
315t day of March, 1955, in respect
of ‘Ministey of Information and
Broadcasting'.”

DesMar» No, 6l—=MmovasTRY  or Iamy-

GATION AND Powegm.

*‘That a supplementary sum not
exceeding Rs. 4,50,000 be granted
to the President to defray the
charges which will come in
course of payment during the
year ending the 31st day of March,
1955, in respect of ‘Ministry of
Irrigation and Power'.”
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Dsatane No. 63—MULTIXURPOSE RIVER

BONEMES. course of payment during the

- year ending the 31st day of

That a suppiementary sum not March, 1955, in respect of ‘Com-
exceeding Rs. 30,00,000 be granted munications (including Natonal
to the President to defray the Highways)'”
Charges which will come in
course of payment during the Depeand No. 124—O7EER CaritaL Ooz-
year ending the 3Ist day of 1AY OF TeE MINIsTRY Op FOOD AWD
March, 1955, in respect of ‘Muiti- ACRICULTURE.

purpose River Schemes’.”
“That a supplementary sum not

Dexsyp No. 64—MiscErLaxeous De- exceeding Rs. 11,39.83,000 be
PARTMENTS AND EXPENMYURE UNDER granted to the President to de-
THE MIRISTRY OF IRRIGATION AND fray the charges which will come

PowER. in course of payment during the

' ding the 3lst day of
“That a supplementary sum not year en t )
axceeding Rs. 6,84,000 be granted March, 1955, in reapect of ‘Other
%0 the President to defray the Capital Ouﬁay_ of the Ministry of
rnarges which will come in Food and Agriculture’.
rourse of payment during the

year ending the 3ist day of DeEMaxd No, 133-—CaAPTTAL OTTIAY OF
March, 1955, in respect of ‘Mis- THE MINISTRY OF REBARNLITATION
rellapeous Departments and Ex-

“That a supplementary sum not
et eyt exceeding Rs. 50000000  be
*¥igation O granted to the President to de-
fray the charges which will come

Desanp No. 85—MDnsTRY oF RzgasILl- . :
pNe or as in course of payment during the

— year ending the 31st day of

“That a supplementary surn not March, 1955, in respect of 'Capital

exceading Rs. 1,11,000 be granted Outlay of the Ministry of Re.
to the President to defray the habilitation'.™

rharges which will come in
rnurse of payment during the

year ending the 31st day of
March, 1855, in respect of 'Minls g gt Bt
trv of Rehabllitation" The Minisier of Revenue ;nd Crwit
- Bxpendftere (Sbri M. C. Shah): I
Devarp No. 88--Exrespreome ox Dis- beg to move for leave to Introduce
PracER PERSONS a Bill to authorise payment and
“That a supplementary sum not appropriation of certain further suma
exceeding Rs. 82,42,000 be granted from and out of the Consolidated
to tbe President to defray the " Fund of India for the service of tbe
charges which will come in financial year 1954-55.
course of payment during the .
year ending the 3lst day of Is:ur. Deptity-Speaker: The dquestion
March, 1958, in respect of ‘Ex-
pencllinre on Displaced Persona'” “That leave be granied to In-
treduce a Bill to autho.ise pay-
Demarxo  No, 100—CodDUMICATIONS ment and appropriation of cer
(ixgrmrc NamionAL HiGHWAYS) tain further sums from and out
of the Consolidated Fund of
_“That a suppiementary sum not India for the service of the finan-
exceeding Rs. 3600,000 be granted cial year 1954-55."

to the President to defray the ) )
cbarges which will come in The motion wes adopted.





